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Regd. Office: 808, 8th Floor, Plot No. 221/222, Mafatlal Centre,
Vidhan Bhavan Marg, Nariman Point, Mumbai, 400021;

CIN: L72200MH1995PLC085488; Website: www.allieddigital.net
Phone: 022 6681 6400; Fax: (022) 2282 2030;

Email: investors@alliedigital.net

ALLIED DIGITAL SERVICES LIMITED

NOTICE OF THE 31st ANNUAL GENERAL MEETING,
REMOTE E-VOTING AND BOOK CLOSURE INTIMATION

Notice is hereby given that the Thirty First (31st ) Annual General Meeting ("AGM") of
Allied Digital Services Limited ("the Company") will be held on Wednesday, September
10, 2025 at 03:00 p.m. (IST) at Babubhai Chinai Committee Room, 2nd Floor, Indian
Merchant Chambers, IMC Marg, Churchgate, Mumbai- 400020 to transact the
business, as set out in the Notice convening the meeting. In order to provide an additional
opportunity to shareholders who are unable to attend the AGM physically and to ensure
participation of such members, the Company will be providing an additional facility to
attend the AGM through audio visual means. A limited number of members on a first come
first serve basis, who have completed prior registration, will be allowed to attend the AGM
through audio visual means and express their views or ask questions during the AGM. The
Annual Report for F.Y. 2024-25 including the Notice of 31st AGM has been sent on Tuesday,
August 19, 2025, through electronicmode only, to thoseMemberswhose e-mail addresses
are registered with the Company, Registrar & Transfer Agent or Depositories. The physical
copies of the Notice of the 31st AGM along with the Annual Report shall be sent to those
Members who request for the same. Members holding shares in dematerialized mode, are
requested to register their email addresses and mobile numbers with their relevant
depositories through their depository participants. Members holding shares in physical
mode are requested to furnish their email addresses and mobile numbers with the
Company's Registrar and Share Transfer Agent i.e. MUFG India Private Limited [formerly
'Link Intime India Private Limited'] at rnt.helpdesk@in.mpms.mufg.com. The Annual Report
for F.Y. 2024-25 including the notice of the 31st Annual General Meeting for the year 2024-
25 is available on the Company's website i.e. www.allieddigital.net, on the website of BSE
Limited i.e. www.bseindia.com and National Stock Exchange of India Limited (NSDL) i.e.
www.nseindia.com and on the website of the National Security Depository Limited
(NSDL)i.e.www.evoting.nsdl.com
The Register ofMembers and Share Transfer Books of the Companywill remain closed from
Wednesday, September 03, 2025, to Tuesday, September 09, 2025 (both days inclusive) for
the purpose of AGM and the Company has also fixed Friday, September 05, 2025 as the
"Record Date" for the purpose of determining the members eligible to receive dividend for
the Financial year 2024-25, if approved byMembers. The Company is pleased to offer to its
members the facility of "remote e-voting' provided byNSDL to enable them to cast their vote
on electronic voting system on the resolutions as set out in the said Notice from any place
(remote e-voting). In addition, the facility for voting through electronic voting system shall
also be made available during the AGM. Members attending the AGM who have not cast
their votes by remote e-voting prior to AGM, shall be eligible to cast their votes through e-
voting during the AGM, both i.e. physically present at the AGM venue as well as those
attending the AGM through VC/OAVM. Members who have voted through remote e-voting
prior to the AGM shall be eligible to attend the AGM, however, they shall not be eligible to
vote at the Meeting. Members holding shares in physical form are requested to access the
remote e-voting facility provided by the Company through NSDL e-voting system at
https://www.evoting.nsdl.com/. The manner in which login ID and Password be obtained
by personswho becomeMembers of the Company after dispatch of the Notice of AGMand
Annual Report and holding shares as on cut-off date has been provided In the Notice of the
AGM.
a) Detailed procedure for remote e-Voting before and during the AGM is provided in the

Notes to the Notice of the AGM.the business as set out in the Notice of AGM may be
transacted through hybridmode viz. both Physical aswell as throughVideoConference
('VC') / Other Audio Visual Means ('OAVM'), The Resolutions proposed will be deemed
to have been passed on the date of theAnnual GeneralMeeting subject to receipt of the
requisite number of votes in favour of the Resolutions.;

b) date and time of commencement of remote e-voting through electronic means:
Sunday, September 07, 2025 at 09:00 a.m. (IST);

c) date and time of end of remote e-voting through electronicmeans: Tuesday, September
09, 2025 at 5:00 p.m.(IST);

d) the cut-off date for determining the eligibility to vote by remote e-voting or e-voting at
the time of theAGM isWednesday, September 03, 2025;

e) any person, who acquires shares of the Company and becomes member of the
Company after dispatch of the Notice of AGM and holding shares as of the cut-off date
i.e. Wednesday, September 03, 2025, may obtain the login ID and password by
sending a request atwww.evoting.nsdl.com .

f) Members may note that: (i) the remote e-voting module shall be disabled by (NSDL) at
5:00 p.m. (IST) on Tuesday, September 09, 2025 and once the vote on a resolution is
cast by the member, the member shall not be allowed to change it subsequently;
(ii) (iv) a personwhose name is recorded in the register of members or in the register of
beneficial owners maintained by the depositories as on the cut-off date only shall be
entitled to avail facility of remote e-voting aswell as voting at the time of AGM; and

in case of any queries or issues regarding e-voting, members may refer the Frequently
Asked Questions ('FAQs') available at www.evoting.nsdll.com , under download section or
send an email to www.evoting.nsdl.com. In case, any members who requires assistance
before or during the AGMmay contact NSDL www.evoting.nsdl.com/ 022-4886 7000 and
022-2499 7000 or send a request to Ms. Pallavi Mhatre at evoting@nsdl.com. Members
are advised to register/update their e-mail address with their DPs in case of shares held in
electronic form and to the Company and/or its RTA in case of shares held in physical form for
receiving all communications, including Annual Report, Notices, Circulars etc. by email
from theCompany in future.

For Allied Digital Services Limited
Sd/-

Place: Mumbai Khyati Shah
Date: August 19, 2025 Company Secretary

NOTICE
M/s. Peejay Agro Foods Pvt Ltd CIN: U15300KL2013PTC033879,
registered office at New Building Ayyappankavu Road Karayur,
Kottapadi P.O, Thrissur, Kerala, India, 680505, a leading food
products manufacturing unit in Kerala was brought under CIRP by
Hon'ble NCLT vide order dt.28.05.2025.
EOI is invited from interested parties for providing a Resolution plan
for the Company as a whole and the last date for receipt of EOI is
05.09.2025

For detailed information kindly mail to
cirp.peejayagro@gmail.com

NOTICE OF LOSS OF SHARE CERTIFICATENOTICE OF LOSS OF SHARE CERTIFICATE

We hereby give notice that the said Share Certificate(s) are lost and we have applied to the
Company for issuance of duplicate Share Certificates and exchange of the same with Face
Value Rs. 2/- certificate.

We hereby give notice that the said Share Certificate(s) are lost and we have applied to the
Company for issuance of duplicate Share Certificates and exchange of the same with Face
Value Rs. 2/- certificate.

Place : Sirohi
Date : 18.08.2025
Place : Sirohi
Date : 18.08.2025

I, INDU TAK (Claimant), MAHENDRA TAK (Deceased share holder) holding 100 shares of
Face Value of Rs. 10/- in United Spirits Limited (formerly: McDowell & Co. Limited) UB Tower,
# 24 Vittal Mallya Road, Bengaluru - 560001 in Folio MS120416 bearing Share Certificate
Number: 550716 with distinctive Numbers from 51151007 - 51151106

I, INDU TAK (Claimant), MAHENDRA TAK (Deceased share holder) holding 100 shares of
Face Value of Rs. 10/- in United Spirits Limited (formerly: McDowell & Co. Limited) UB Tower,
# 24 Vittal Mallya Road, Bengaluru - 560001 in Folio M 120416 bearing Share Certificate
Number: 550716 with distinctive Numbers from 51151007 - 51151106

S

The public is hereby warned against purchasing or dealing in anyway with the said Share
Certificate. The Company has informed me that if they do not receive any objection within
15 days from the date of issue of this advertisement for withholding of transfer to IEPF
Authority, Company will submit its response to IEPF Authority for transferring the aforesaid
shares to the demat account of the undersigned, after which no claim will be entertained by
the company in that behalf.

The public is hereby warned against purchasing or dealing in anyway with the said Share
Certificate. The Company has informed me that if they do not receive any objection within
15 days from the date of issue of this advertisement for withholding of transfer to IEPF
Authority, Company will submit its response to IEPF Authority for transferring the aforesaid
shares to the demat account of the undersigned, after which no claim will be entertained by
the company in that behalf.

INDU TAK

Folio: MS120416
INDU TAK

Folio: MS120416
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John Brittas @JohnBrittas
Dear Mammukka, @mammukka Your strength and resilience are truly 
inspiring! We’re overjoyed to see you back, and we need your vibrant 
presence, charm and leadership for many years to come.... With love  JB

POST
OF THE 

DAY

Athachamayam procession 
to kick off 10-day Onam fete 
E X P R E S S  N E W S  S E R V I C E  @Kochi

THE 10-day Onam celebrations 
will begin with the Athach-
amayam procession, a colour-
ful pageantry of  caparisoned 
elephants, percussion, and folk 
dances, at Tripunithura on Au-
gust 26. Local Self-Government 
Minister M B Rajesh will 
inaugurate the proces-
sion at Tripunithura 
Government Boys’ HSS 
Ground at 9 am, said 
Tripunithura munici-
pal chairperson Rema 
Santhosh on Tuesday.

Law Minister P Rajeeve, 
Tripunithura MLA K Babu, ac-
tors Jayaram and Ramesh Pis-
harody, Ernakulam MP Hibi 
Eden, Kottayam MP Francis 
George, Piravom MLA Anoop 
Jacob, and Ernakulam District 
Collector G Priyanka will also 
be present. 

The procession will feature a 
vibrant display of  traditional 
art forms such as kathakali, 
theyyam etc, martial arts like 
kalaripayattu, percussion per-
formances including pancha-
vadyam and shingari melam, 
folk dances, and fancy dress 
representing Onam traditions 

and mythology. Students, 
Asha workers, Kudum-
b a s h re e  m e m b e r s, 
Haritha Karma Sena 
members, and angan-
wadi workers will par-

ticipate. The procession 
will move through the roy-

al town and return to the school 
ground by 2 pm. 

The Atha Pookalam competi-
tion will begin at Sion Audito-
rium at 10 am on August 26. 
Cultural performances will be 
held every evening at Layam 
Koothambalam from August 26 
to September 4. 

Biomedical waste treatment plant 
getting ready at Brahmapuram
Clinical refuse, except hazardous hospital-generated ones, can be incinerated at facility

A N N A  J O S E  @Kochi

KOCHI corporation’s new ini-
tiative to address the growing 
problem of  sanitary and spe-
cial care waste disposal -- bio-
medical waste treatment plant 
-- is expected to be commis-
sioned in September. The Rs 
3.45-crore plant, a first-of-its-
kind initiative by a local body 
in the state, is nearing comple-
tion at the Brahmapuram waste 
dumping site. All biomedical 
waste, except hospital-generat-
ed waste falling under the haz-
ardous category, can be inciner-
ated at the new plant.

On an average, around 100 
tonnes of  sanitary and special 
care waste are generated every 
month in Kochi, which includes 

sanitary napkins, diapers, and 
medical waste collected by gov-
ernment-approved agencies.

“Two government-approved 
agencies have currently col-
lected more than two tonnes of  
sanitary and special care waste. 
This is being transported to the 
Kerala Enviro Infrastructure 

Ltd (KEIL) unit  in Am-
balamedu. Once the new plant 
is commissioned, we will be 
able to treat and dispose of  the 
biomedical waste at Brah-
mapuram,” a senior health of-
ficial with the Kochi cor-
poration told TNIE. 

KEIL, based in Er-
nakulam, is a public 
l imited  company 
tasked with the treat-
ment and disposal of  
hazardous waste gener-
ated from industries in the 
state. A4 Mercantiles Private 
Limited and Aravind Associ-
ates are the two agencies en-
trusted by the corporation to 
collect and transport biomedi-
cal waste. They are paid Rs 12 
by the users for collecting 

waste. “The corporation pays 
KEIL Rs 30 per kilogram to 
treat the biomedical waste,” 
the official said.

“These items are hazardous. 
Improper management of  con-

taminated items can cause 
diseases and other envi-
ronmental issues. We 
need to be careful 
while collecting, trans-
porting, and treating 

the waste. Thus, we 
will have to employ an 

agency to collect and trans-
port the waste even if  the new 
plant is commissioned.” 

The facility will have a capac-
ity of  3.5 tonnes, allowing for 
the treatment of  the increased 
quantity of  waste, the official 
added.

CLOSE SHAVE
An SUV that caught fire near Palarivattom metro station on Tuesday night. The vehicle, driven by Sunoj Kumar,  

a resident of Unichira in Edappally, was completely gutted. There was no casualty as the driver  
managed to escape after noticing smoke|T P SOORAJ 

Kodungallur bus stops get comfy seats, thanks to Tilakan’s campaign
K R I S H N A  K U M A R  K  E  @Kochi

LIKE in the rest of  the state, the 
bus shelters in Kodungallur, the 
border town between Thrissur 
and Ernakulam districts, fea-
tured round steel rods. The steel 
rods were posing only difficulty 
to commuters, who couldn’t sit 
properly on them and many got 
scared of  slipping and falling 
down. 

However, the bus stops in Ko-
dungallur have all changed and 
now boast comfortable seating 
for the passengers waiting for 
buses, thanks to the solo efforts 
of  C S Tilakan, a Kodungallur 
native and a consumer rights 
activist. His efforts even in-
spired local MLA, Adv V R Su-
nilkumar, to spearhead the cre-
ation of  a modern bus shelter at 
Chandapura. This new shelter 
is a world-class facility, boast-
ing comfortable chairs, free Wi-
Fi, music, and a mother’s 
room.

Tilakan, who has spent over 

three decades fighting for con-
sumer rights, began his mis-
sion in 2022 after witnessing 
elderly people and school stu-
dents struggling to balance 
themselves on the precarious 
rods. He launched a sustained 
campaign, starting with a letter 
to  Local Self-Government Min-
ister M B Rajesh. His persist-
ence paid off  when the LSGD 
principal secretary issued a 
government order directing the 
replacement of  the “unscien-

tific” round steel rods with 
proper seating.

Despite the directive, the bus 
shelters remained unchanged. 
But Tilakan was undeterred. “I 
was determined and followed 
up the matter with the respec-
tive MLAs and municipal coun-
cillors, which has now finally 
borne fruit,” he explains.

“Now all the bus stops in my 
hometown have comfortable 
seats. The last of  the round steel 
rod was replaced with flat seat-

ing at Vadakkenada bus stop 
before the Taluk office last 
month. The Chandapura bus 
shelter before the municipal 
bus stand now boasts world-
class standards. Waiting for 
buses is no more a tiresome af-
fair, but a pleasant experience,” 
the 79-year-old said, with a 
beaming smile.

Tilakan, the secretary of  the 
Applicants and Consumers Fo-
rum, has extended the cam-
paign beyond the boundaries of  

his home town. “I have submit-
ted a letter to the Kochi Corpo-
ration, as many bus stops in the 
city still have only round steel 
rods. I was happy to note that 
they made a modern AC bus 
waiting station at HMT Kala-
massery, with all the amenities. 
Such changes should reflect 
across the state,” he quipped.

C Nanda Kumar, the ward 10 
member, praised Tilakan’s de-
termination. “The bus stops, 
including those in Kodungallur, 
were constructed unscientifi-
cally,” he notes. “While we all 
ignored it, hats off  to Tilakan 
sir for continuously pursuing 
with the authorities to bring in 
the winds of  change.”

Looking ahead, Tilakan’s 
next mission is to reclaim pub-
lic spaces in his town. He is now 
focused on opening up the Po-
lice ground in the town’s heart 
to the public, which was previ-
ously a communal space but is 
now restricted by the revenue 
department.

Consumer 
rights activist 
Tilakan and 
ward councillor C 
Nandakumar at a 
Kodungallur bus 
stand with newly-
installed seating.  
(R) A new 
bus stop in 
Kodungallur 
|  PICS:  T P SOORAJ 

Muvattupuzha 
congestion 
eases as bridge 
reopened
E X P R E S S  N E W S  S E R V I C E 
@Kochi

GIVING some respite to 
commuters, the Kacherit-
hazham bridge in Muvat-
tupuzha on the bustling 
MC Road was finally reo-
pened to traffic after a 
two-day closure. The sud-
den closure, caused by a 
mysterious crater that ap-
peared on the main car-
riageway, had brought a 
significant portion of  the 
t ow n’s  t r a f f i c  t o  a 
standstill.

The ordeal began a 
week ago, with a school 
bus even getting trapped 
in the crater. The closure 
of  the bridge on Sunday 
led to a traffic nightmare 
with vehicles being re-
routed and commuters 
facing long delays. For 
two days, engineers and 
m u n i c i p a l  w o rk e r s 
worked tirelessly to iden-
tify the cause of  the 
sinkhole. 

The search was chal-
lenging as the earth caved 
in, even as the crater was 
found to be quite deep. Fi-
nally, the team located the 
source of  the problem: a 
damaged section of  an un-
derground drainage built 
with stones. The leakage 
from the drainage, espe-
cially during the 2018 
flood, had eroded the soil 
beneath the road’s sur-
face, leading to the forma-
tion of  the crater, sources 
said.

A  t e m p o r a r y  f i x , 
through metal-sheet pil-
ing up to a depth of  27 me-
tres, was implemented to 
make the road safe. A 
high-level team from the 
Kerala Road Fund Board 
is scheduled to visit the 
site on Wednesday. Their 
inspection will be crucial 
in determining the best 
course of  action for a per-
manent repair,  MLA 
Mathew Kuzhalnadan 
said.

Sanitary, special care 
waste collected & 
treated in Kochi

April: 91.44 tonnes

May: 106.96 tonnes

June: 105.5 tonnes

 July: 76.9 tonnes (under 
maintenance since July 15)

Civet odour forces chief justice  
bench to suspend proceedings
Kochi: Proceedings before the chief justice’s bench of the 
Kerala High Court were disrupted on Tuesday after the 
courtroom was found to be contaminated by palm civets. 
At the start of the morning session, the chief justice 
informed lawyers that only urgent matters would be taken 
up. The hearing was suspended to facilitate cleaning of the 
courtroom ceiling and air-conditioning ducts, which had 
developed a foul odour, reportedly caused by palm civets 
urinating in the ceiling and ducts.

Mother of Perumbavoor rape victim held 
for trespassing into HC premises
Kochi: The Ernakulam central police on Monday arrested 
and later released the mother of a law student who was 
raped and murdered in Perumbavoor in 2016, for forcibly 
entering the High Court premises. She wanted to meet the 
judges demanding the execution of Ameerul Islam, the 
convict in her daughter’s murder case. Entry to the High 
Court requires valid identification and a token. As she did 
not possess one, she was stopped at the entrance by 
security personnel, said a source with the Kochi city police. 

E X P R E S S  R E A D

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR PEEJAY AGRO FOODS PRIVATE LIMITED

OPERATING IN FOOD PROCESSING INDUSTRY AT EDAKKAZHIYUR VILLAGE, CHAVAKKAD TALUK,
THRISSUR DISTRCT & IN PERAKOM VILLAGE CHAVAKKAD TALUK,

THRISSUR DISTRICT & IN INDUSTRIAL ESTATE HARIDAS NAGAR THAMARAYOOR THRISSUR DISTRICT.
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sl RELEVANT PARTICULARS
1. Name of the corporate debtor along with PAN

& CIN/ LLP No.
Peejay Agro Foods Private Limited.
CIN: U15300KL2013PTC033879

2. Address of the registered office New Building Ayyappankavu Road Karayur, Kottapadi P.O,
Thrissur, Kerala, India, 680505

3. URL of website NOT AVAILABLE

4. Details of place where majority of fixed assets
are located

Unit 1 at VIII/94-A, Kurrainyoor Post, Punnayur Panchayat,
Thirussur Kerala- 680506, 
Unit 2 at Ayyappankavu Road, Karayur, Kottapadi Post,
Guruvayur, Thirussur, Kerala-680505. 
Unit 3 at No.4l/458 & 4l/459, Ellaithottam Road, Chavakkad,
Edakkazhiyur, Thamarayoor Industrial Estate, Haridas Nagar,
Guruvayur Municipality, Kerela - 680506

5. Installed capacity of main products/ services NOT AVAILABLE

6.
Quantity and value of main products/ services
sold in last financial year Company is inoperative since 2022

7. Number of employees/ workmen NIL

8. Further details including last available financial
statements (with schedules) of two years, lists
of creditors are available at URL:

Further details incl. last available Financial Statement for
the year ended 31.03.2020 & 31.03.2021 can be obtained
by sending a request email to cirp.peejayagro@gmail.com
List of Creditors as per claim list filed with IBBI with
following URL: https://ibbi.gov.in/en/claims/claim- process/
U15300KL2013PTC033879

9. Eligibility for resolution applicants under section
25(2)(h) of the Code is available at URL:

https://ibbi.gov.in/webadmin/pdf/legalframwork/2018/
Jan/182066_2018-01-20%2023:35:29.pdf  Eligibility
criteria can be obtained by sending a request email to
cirp.peejayagro@gmail.com 

Last date for receipt of expression of interest10. 05.09.2025

Date of issue of provisional list of prospective
resolution applicants

11. 09.09.2025

Last date for submission of objections to
provisional list12. 15.09.2025

Date of issue of final list of prospective
resolution applicants13. 16.09.2025

Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

14. 10.09.2025

10.10.2025

cirp.peejayagro@gmail.com

Last date for submission of resolution plans15.

Process email id to submit Expression of Interest16.

R. Raghavedran B.Com., FCA, CISA
IBBI / IPA-001/IP-00211/2017-18/10411

Resolution Professional Peejay Agro Foods Private Ltd,
AFA Valid til 31.12.2025

Flat No.3, Dhruvatara Apartment, 241, Dr. Rajendraprasad Road,
Tatabad, Coimbatore - 641 012.

Date   : 20.08.2025
Place : Coimbatore




